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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH AT BHOPAL
O.A. NO. 24/2022

IN THE MATTER OF:

APPLICANTS: MANISH SHARMA & ANR.
//VERSUS//
RESPONDENTS: STATE OF MP. & Ors.
ACTION TAKEN REPORT/COMPLAINCE OF ORDER DATED
09/05/2022

The answering respondents no. 1,2 3,5 & 6 most respectfully
submit as follows:-

1. The Hon’ble Tribunal vide its order dated 09/05/2022 directed
the District Collector, Narsingpur to ensure that the
encroachments mentioned at serial no. 1 to 13 must be removed
immediately in accordance with law and further the MPPCB was
also directed to proceed for realization of environmental

compensation in accordance with law.

. The Secretary, Gram Panchayat, Lilwani, Janpat Panchayat,
Chawarpatha submitted a report that the water tank situated at
Village Lilwani was encroached upon by 13 people whereby
under the direction of this Hon’ble Tribunal the Tehsildar, Tehsil
Gadarwara has issued notice for removal of the encroachment to
these 13 encroachers out of 13 encroachers 3 encroachers who
had encroached the water body by setting up hutments have
removed the hutments after service of notice, 7 hutments
wherein the dwellers are residing along with their family have
given undertaking that after the withdrawal of the rainy season

they will vacate and remove their hutments.

. Looking to the heavy rains and the family composition of the
dwellers, the District Administration on humanitarian grounds
has given sufficient time to vacate the hutments subject to

approval by this Hon’ble Tribunal.
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4, Further s
» remaining three encroachers are farmers who
ese farmers

have
cultivated sugarcane crop on the encroached land th
have also given undertaking that after cutting of the sugarcane
crop they will also vacate the encroached land. The report is also

signed by these encroachers. The copy of the report dated

07/06/2022 is marked and filed herewith as ANNEXURE R-3/1
and copy of the Panchnama pertaining to removal of 3 hutments
dated 07/06/2022 is marked and filed herewith as ANNEXURE
R-3/2

5. The Gram Panchayat Lilwani after the directions passed by the
Hon’ble Tribunal is sensitized in respect to the environmental
issues and protection of the water bodies thus has undertaken
the task of beautification and deweeding under Pushkar
Dharohar Scheme of State Government. At present 8 labours are
employed for such work and the Gram Panchayat is trying to
augment more labours for such work. The Gram Panchayat
Lilwani has also provided comparison photographs depicting the
earlier position of water body and the current position after the
beautification work is undertaken by the Gram Panchayat. The
copy of the report dated 08/07/2022 pertaining to the
beautification undertaken under Pushkar Dharohar Scheme of
State Government along with the photographs is marked and
filed herewith as ANNEXURE R-3/3

6. The compliance report may kindly be taken on record and

looking after its perusal the Hon’ble Tribunal may kindly dispose
off the matter.

7 An affidavit in support is filed herewith.

SUBMITTED BY,

RESPONDENTS

BHOPAL (M.P.)
DATED: 20/07/2022 COUNSEL FOR THE RESPQNDENTS 1,2,3,5 & 6
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL

0.A. NO. 24/2022
IN THE MATTER OF:

APPLICANTS: MANISH SHARMA & ANR.
/| /[VERSUS//
& RESPONDENTS: STATE OF MP. & Ors.
’fT AFFIDAVIT
‘\% I, Santosh Mandlik, Aged about 52 years, S/o P.R Mandlik, posted as

\ Chief Executive Officer at Janpad Chawarpatha, O/o Janpad Panchayat
Chawarpatha, Narsingpur (M.P.), do hereby state on oath and solemnly

affirm as under:-

1. That, I have been appointed as Officer In-charge in the present matter on

i ‘:‘?:4?-
% Sy behalf of Respondents State & Gram Panchayat and as such I am well

2~
=y <A \“,'_.";\,\ conversant with the facts of the case and therefore, competent to swear
AR A :
‘ _\//,‘5-:-.. ! this affidavit.
N 27

S That the accompanying action taken report has been drafted as per my

instructions and also explained to me.
3. That the contents of para 1 to end of accompanying action taken report

are true to my knowledge based upon official records and the legal

averments made therein are true on the legal advice received and

believed to be true.
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‘%« o 311*\ %«W
m .................... N rs QP”‘ ~ DEPONENT

Ty \f l"“j("\"”“p”‘ 3‘@*"’“{\\ SIIG W Qo wy
b

a‘ﬁiwm'ml

qmurfm ST l& \}\f\d\'\/\ VERIFICATION ] ﬂ\W} 11 (h&j K

I above described deponent do hereby verify that the content of para 1 to

e o arcrw:% i};'g % affidavit are true to my personal knowledge and belief.

‘;‘ﬁ%‘"‘:@‘:% FEd and signed on this 24 day of - JULY-2.3, at Bhopal (M.P)
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